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"That in pursuance of clause (d) of sub-section (4) of Section 4 of the Agricultural
and Processed Food Products Export Development Authority Act, 1985 (No. 2 of
1986), read with Rule 3 of the Agricultural and Processed Food Products Export
Development Authority Rules, 1986, this House do proceed to elect, in such
manner as the Chairman may direct, one Member from amongst the Members of
the House, to be a member of the Agricultural and Processed Food Products
Export Development Authority.

The question was put and the motion was adopted.

RE. DEMAND FOR DISCUSSION ON PRIVILEGE MOTION

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, it is Zero Hour. ...Interruptions... 1
should be given a chance. ...Interruptions...

MR. DEPUTY CHAIRMAN : No, no; not all of you. ...Interruptions... One of
you, please. ...Interruptions... Your whip is standing. So, let others take their seats.

...Interruptions...
SHRI MADHUSUDAN MISTRY: Sir, I have given the notice. ...Interruptions...
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MR. DEPUTY CHAIRMAN: Okay. You have made your point. 39 4f3T | You

tell me what you want. ...Interruptions... Please tell me what you want. ...Interruptions...

What is the subject? ... Interruptions...

SHRI MADHUSUDAN MISTRY: Sir, it is the question of privilege.

...Interruptions...
MR. DEPUTY CHAIRMAN: That has already been raised. ...Interruptions...

SHRI MADHUSUDAN MISTRY: Sir, please listen to us ...Interruptions.... You

just can't overrule it. ... Interruptions...

MR. DEPUTY CHAIRMAN: I will come to that. .../nterruptions... Please take
your seat. ...Interruptions... Regarding the question of privilege, as I understand, hon.
Chairman has said in this House during the Question Hour that it is under his
consideration. Therefore, that question cannot be taken up here.
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SHRI MADHUSUDAN MISTRY: But you have to listen to us.

MR. DEPUTY CHAIRMAN: No. That is something on which hon. Chairman has

given a ruling. ... Interruptions... 1 cannot allow it.

SHRI MADHUSUDAN MISTRY: Sir, the Rule says that if twenty-five Members

stand up, you have to admit it. ...Interruptions...

MR. DEPUTY CHAIRMAN: I cannot allow it. ...Interruptions... If hon. Chairman

has given a ruling on something, I cannot allow a discussion on that. .../nterruptions...

SHRI MADHUSUDAN MISTRY: But you have to admit it if twenty-five

Mmebers stand up. ... Interruptions... You just can't go on and * it. ... Interruptions...

MR. DEPUTY CHAIRMAN: Hon. Chairman has said that he will give a ruling.
...Interruptions... Wait for the ruling. ...Interruptions... You have to wait for the ruling of

hon. Chairman. ...Interruptions... You wait for the ruling. ...Interruptions...

SHRI MADHUSUDAN MISTRY: The Minister of Railways must resign.

...Interruptions...
MR. DEPUTY CHAIRMAN: Mr. Mistry, I have to go by the Rules. ...Interruptions...
SHRI MADHUSUDAN MISTRY: You can listen to it in the Zero Hour. ... Inferruptions...

MR. DEPUTY CHAIRMAN: I am taking up Zero Hour. ...Interruptions... Please
take you seat. Those who have given notices and the subjects which have been
permitted by the Chairman will be allowed. But regarding the privilege motion, hon.
Chairma has already given a ruling that it is under his consideration. So, I cannot allow

it. ...Interruptions... Nothing will go on record. ... Interruptions...
SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: He said that he is examining it. .. He said that he is
examining it. I know that he said so. ...Interruptions... It is on record. ...Interruptions...
Wait for the ruling of hon. Chairman. ...Interruptions...

SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: Mr. Mistry, you are a senior Member.
...Interruptions... Mr. Mistry, wait for the ruling of the hon. Chairman. ...Interruptions...
You wait for the ruling of hon. Chairman. .../nterruptions... Please wait for the ruling of
hon. Chairman. ...Interruptions... Mr. Mistry, you are a senior Member. May be you are

here for the first time, but you were a Member of the Lok Sabha also. ...Interruptions...

SHRI MADHUSUDAN MISTRY : *

*Expunged as ordered by the Chair *Not recorded.
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MR. DEPUTY CHAIRMAN: You will get an opportunity. ...Interruptions... No.
...Interruptions... 39 4f3T | Please take your seat. ...Interruptions... Please take your
seat. Wait for the ruling of hon. Chairman. ...Interruptions...
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MR. DEPUTY CHAIRMAN: No. ...Interruptions... That is not permitted under
the Rules. ...Interruptions...

i} WeIad AgAG!: AR, SIRT 3R H $7] Tah JFaR < &1 A1y |
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SHRI SATYAVRAT CHATURVEDI: If the motion is under the consideration of
hon. Chairman, then why should Members not be given a chance to express their views?

MR. DEPUTY CHAIRMAN: No. ..Interruptions.. That is not allowed. No
discussion on that. ...Interruptions... Give a separate notice for Zero Hour. ...Interruptions...
You give notice for Zero Hour. ...Interruptions... Now we shall take up matters to be raised
with the permission ...Interruptions... Zero Hour. ...Interruptions... Shri Tapan Kumar Sen.

...Interruptions...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please ensure order in the House.

...Interruptions... Please allow me to speak. ... Interruptions...

MR. DEPUTY CHAIRMAN: You wait for hon. Chairman's ruling. ...Interruptions...

Wait for hon. Chairman's ruling. ... Interruptions...

SHRI TAPAN KUMAR SEN: How can I speak? ...Interruptions... Sir, please ask

them to sit down. ...Interruptions... Sir, what is going on? ...Interruptions...

MR. DEPUTY CHAIRMAN: You all take your seats. ...Interruptions... What is

this? ... Interruptions...

SHRI TAPAN KUMAR SEN: Sir, please bring the House in order. ...Interruptions...

What is going on? ...Interruptions... There must be order in the House. ... Interruptions...
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MR. DEPUTY CHAIRMAN: Mr. Mistry, I am on my legs. ...Interruptions... At
least, listen to me. ...Interruptions... You should know the basic rule. ...Interruptions...
Please sit down. ...Interruptions... 3 3T, 3= S, d SU... Y d 3T| Hon. Members, I

did not deny any opportunity to you. In the morning, the issue was raised and the hon.



244 Re. Demand for Discussion [RAJYA SABHA] on Privilege Motion
[Mr. Deputy Chairman]

Chairman has given a ruling that he is looking into that issue of privilege. Because the
Chairman has given such a ruling, it is not within my right, I have no authority, to allow
a discussion on that. ...Inferruptions... Please sit down, ...Interruptions... 34 afeg
..(a"AYT)... This is indiscipline. Sit down, ...Interruptions... I am on my legs. You
please sit down. ...Interruptions... You can very well go to the chamber and meet the
hon. Chairman. But, after the Chairman has given a ruling on that, I am not going to
allow it. ...Interruptions... Nothing will go on record on that, ...Interruptions... Now,
Shri Tapan Kumar Sen. ...Interruptions... ?%Q ..(gYT)... Why are you preventing
others? ...Interruptions... There are important mentions. ...Interruptions... Why are you
preventing others? ...Interruptions... 1 can't allow this. ...Interruptions... Why do you do

like this? ...Interruptions... This is indiscipline. ... Interruptions...
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SHRI DEREK O'BRIEN (West Bengal): Sir, there are two privilege notices.

...Interruptions... We also gave one. ...Interruptions...

it FeEd ALl ST H HET b SIRT ffaR H Ih! [I9 & IR H 3791 a7
HET TIAR < A |

MR. DEPUTY CHAIRMAN: That is the point. 39 4f3T...9fST | You made a

very relevant point. I understood that, but that is exactly what [ saying.

...Interruptions... Because this is a matter which you raised before the hon. Chairman
and the Chairman said that he would consider that or examine that, whatever may be the

wording, I cannot give a ruling on that. ...Interruptions... Please. ...Interruptions... 39

FM... gAY ... (FaEM)... Y &3 S8V | ..(FLTH)...

it R AT (SR U< eN): RS === wR, o e # foran & o === &t
HfelT ...(eag™)... {6 e 4§ forar gan 8 b wferm & a1 ..(&@@g™)... You can

listen. ...Interruptions...
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MR. DEPUTY CHAIRMAN: I will tell you. ...Interruptions... S 1 <59 @
. (TIEHTH)... ?jﬁ'(’ # AT | The reason is that 1 cannot give a ruling over the
Chairman's ruling. I cannot give a different rulling. Then, why should I listen to that?
Then, why should I waste the time? ...Inferruptions... If 1 cannot say anything, why
should I listen to that? .. Why do I waste the time? ... Interruptions...

it e 3paTa: fow M 4 o ganm 27 ...(xaaemM)... I8 fhd a3 forar gan
27 ...(IAUM)...

SHRI SITARAM YECHURY (West Bengal): Sir, you cannot give any other
ruling. the Chairman has given a ruling. All that they are asking is that they be allowed
to mention the issues. ...Interruptions... We do not know what the issue is. But we know

the ruling of the Chairman.

DR. V. MAITREYAN (Tamil Nadu): I would like to know the precedent. In the
UPA Government period, we gave a notice for breach of privilege. But we were never
allowed to speak on that. I want a ruling on that alos. ...Interruptions... 1 gave a notice

for the breach of privilege when the same issue was raised. ...Interruptions...
Y. I NI ATed: 98 S[SH 91 Il 2 | ..(TIE)...

MR. DEPUTY CHAIRMAN: Okay, let us take up Zero Hour first.
...Interruptions... The Law Minister wants to speak .../nterruptions... Listen to the Law

Minister. ... Interruptions... 1 have called the Law Minister.

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY;
AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): Sir,
my submission is very simple. | have been a Member of this House for the last 14 years;
and had been a Member of the other House also. The well settled precedents which have
been followed in this House say that whenever an issue of privilege is raised, the matter
goes before the Chairman and subsequently to the Committee on Privileges. the content
is not allowed to be raised. I have also moved many privilege issues. If in one case,
exception is being sought to be made, then, it will become a rule. Therefor, kindly take a
call. The well settled precedent of this House has been that a privilege issue is not allowed
to be raised. Once it is approved by the hon. Chairman, it goes to the Committee on

Privileges. Therefor, I think, it is an issue to be considered by you. ...Interruptions...

MR. DEPUTY CHAIRMAN: In any case, it is a matter under the consideration of
the hon. Chairman. Therefore, neither am I going to give a ruling nor am I going to allow

it. I am going to allow Zero Hour submissions with permission. ...Interruptions...
7} AR SATE: AR, HRT WIS 3 3{TeX 8 | ..(FALTH)...

MR. DEPUTY CHAIRMAN : What is your point of order?
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MR. DEPUTY CHAIRMAN: No, please cooperate. Mr. Tapan Kumar Sen wants

to raise a very important issue. ...[nterruptions... Only what Mr. Tapan Kumar Sen says

will go on record. ... Interruptions...
7} AR STATE: 3179 I A A AT | ..(FGLTH). .

MR. DEPUTY CHAIRMAN : Nothing will go on record except what Mr. Tapan

Kumar Sen says.

MATTERS RAISED WITH PERMISSION

Situation arising out of closure of tea gardens, jute mills and

major industrial units affecting lakhs of workers

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, with you
permision, I would like to raise the precarious situation .../nterruptions... Sir, this is an

issue which can't be raised in the din. ...Interruptions... How can I raise this issue in this



